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SIN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD 
BENCH 	AT HYDERABAD:. 

0.A.N0.913 of 1989. 	 Date of ardor_________ 

K • Bala.ram 
	

Applicant 

Versus 

The Secretariy, 
Gover1nment of India;, 
Department of posts,' New Delhi & 2 others.. 

. Rosptndents 

Counsel for theAppIca?nt 	Shri K'.S.R.Anjaneyulu 

Cbunsel for the. Rospondents : Shri J.Asi,ok KumarSc V-°' TRL. 

CORAII: 

HON'BLE SHRI B.N.3AYASIIIHA : VICE CHAIRMAN 

HON'BLE SHRI J.N.MURTHY. 	: MEMBER (JUDL) (II) 

(Judgement at the Bench deliveredi by Hon'bie 
Shri a.N.Jaya.simha, Vice-Chairman) 

Thisi is an application from an H.S.S. GadeI 

against: the notice issued to him on 12-9-1989 propos.ng  

to revert him to. the post of : HSC G..II. 

2. 	The applicant states; that after due consideration 

by the Departmental Promotion Committee, he was selectedi 

f'or promotion to the post of' HSG Gr.11 Orders were issued 

promàting him on 6-9-1988. In pursuance to the orders 

issued on 6-9-1988 9  orders were issued on 13-9-188 

posting him as Deputy Post Master, Khairtabad. He has 

been working in the post till 30-9-1989. A show cause 
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notice was issued: to him on 12- 9-1989 by the Director 

of Postal Serviceà, Andhrt Pradesh, NorthezRegion. 

Stating that it.- was proposed to caficel the selection 

and the subsequent appointment given to him on the ground.: 

that the instructions contained in O.M.No.22011/3/76-Est1sc 

dated 24-12-1980 issued by the Department of Personnel has 

not been fo1lowed 	In reply to the show-cause notic appli- 

cant submitted a representation dated 15-9-1989 as1ing for 

the details of the 20 candidates duly considered byv the 

DPC and their seniority.. He also submitted that the post 

against which he was promoted is a reserved vacancy for 

SC candidate and his: selection was inaccordance with the 

rules-. After: the Department gave the information asked 

for by him he submitted a further reply dated 11-101,989, 

In that he contended that 3 his promotion made is proper. 

However the Director of Postal 5ervice in hiss order 

dated 17-1.1-1989 directed the reversion of the applicant 

to the post of USC Gr.1. Aggrieved by this- order he has 

filed this application. 

3. 	We have heard Shri J.shok Kumar, learned tanding 

counsel for the Department and Shri K.S.R.Anjaneyulu, learned 

counsel for the applicant.. The arguements of the learned 

counsel for the applicant and the standing counsel centred 

on the interpretation of the 0?Pice Memorandum issued by the 

,, 	Department of Personnel & Administrative Reforms. We may 
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to 	 (1 
therefore first notice the contenG qf/the office 

femorandum:— 	 - 

(a)The Departmental Promotion 

Committee shell for the purpose of 

ddtermining the number of officers 

who should be considered from out 

of those eligible officers in the 

feeder grade(s) restricted the 

-- 
T 	 - :field of choice as under,--with.- 

reference to the number of clear 	t- 

regular vacancies proposed to be 

filled in the year. 

No. of vacancies 	 No. of officers 
to be considered. 

(1) 	 (2) 

1 

2 

3- 

4 or more three times the 
number of vacancies. 

(b)where however, the number 

of eligible officers in the feeder 

grade(s) is less than the number in 

column (2) above all the officers so 

eligible should be considered. 

(c)Uhere adequate :number of SC/ST 

andiddtes are not available within 

the normal field of choice as above, 

the field of choice may be extended 

to S times the number of vacancies 

and the sc/si candidates (and not any 

other) coming within the extended 

field of choice, should also be 

considered against the vacancies 

reserved for them. 

Officers belonging to SC/ST 

selected for promotion against 

vacancies reserved for them from 

out of the extended field of choice 

under sub—pars (c) above, however, 

be ee4hted ceem t4tA4e te placed 

an blod below all the other officers 
cofltdn4. 



selected from within the normal 
field of choice." 

4, 	The-number of vacancies available in this C3B 
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are four. Out of four vacancies one is reserved for Sc 

candidate. A5  per: the office Némorandum referred to 

abcve the number of candidates to be considered is 12.. 

Amongst the 12 candidates in the order of seniority only 

2 SC candidates are available. 

5. 	The learned coutisel for the applicant says that 

according to the OÔII. refeto abDve, at la5st S Sc can-

didites are to be considered and for that purpose, the zcne 

of consideration should be extended until titat!. a,t least 

5 Sc candidates are available for consideration. On the 

other baud, the2 learned standing counsel for the oebartment, 

contends that: for four vacancies the number of cand.datas; 

to be considered is. 12.. The questIon of 	 5 times 

the number of' vacancies arises only when adite SCVST  can-

didates are not available. As; two SC candidates are available 

for consideration, the question of' going d:bun the sniority 

list does not arise. WehaMe considered these submissions2. 

ara (a) of the U.N. lays d.bwn ti.e method for dat, rmining 

the number of officers to bdcoflsidered.para (c) re44tes to 

caswhere adu?te SC/ST's axe not availablwithin bhe 

number of' candidates as dtermined under para (a).. The 

contd ..5 
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To: 

The Secretary to Government department post, 
Union of India, New Delhi. 

The Chief Post Master General, Hyderabad, 

The Director, Postal services AP MR Hyderabad. 

4; One copy to Mr.K.S.R.Anjaneyulu,Rdvocate, tl-1-365/A, 
Jawaharnagar, Bakaram, Hyderabad, 

S. One copy to Mr.J,Ashok Kumar, SC for postal department, 
CAT,Hyderabad. 

6. One spare copy. 

. . . 
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object of the circular is to see th-at: seniority is not 

altogether over looked and hence a limit is placed on 

the; number or candida.ts to be considered as vtIpata (a). 

This, limit, would ensure that: candidates far: 'junior do 

nou'percede.the senior employees. Keeing this in, view, 

p:a'ra (c) has. to be understood as: to mean that orilyj when 

no SC candidates areaavailabie, within the.limit a-s at 

Para (a) that one has.. t:o go up to 5 times to see that: 

SC quota) is filled. 

If? the cnntention of the learned counsel of the 

applicant,, vLz, that: a• separate list of eligible SC 

candidates, to the extent of the numbers indicated in 

Para1 (a) i53 to be prepared for c:onsideration, then there 

would be no need for Para (c) at a3ll. Para (c) would then 

be redundant. That cannot be a correct view. As said 

earlier, the entire purpose of the ON. is to see that 

candidates eat junior in the seniority list do not supercede 

the senior employees. 

In this view of the matter, we are unable to 

findi any merit in this3 application. It is adcordingly 

dismissed. No order as to costs-. 

S I NH A) 
VICE CHAIRP1AN 

THY) 
MEMBER . (JUDL) 

Ot. V' December, 1989. 

vcr. 

DEPUTY RECISTR R(J) 



- 

S.. 

Dra?t by: Clieckod byr Approved by 
D.R.(J) 

Typed by.: IT -. 	 ompn&by 

IN THE CENTRAL ADMIN1STkATIUE TRIBUNAL 

HYDERABAD.BENCH.. 
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HONt BLE MR,B.N.JAYASIMHA: (u.c.) 
AND 	 . 

HON'BLE fIR.D.SURYA RAO:MEMBELJUDL) 

HON' BLL IFrD .K CH AK RA\JtTTY 14E fIBER: (A) 
AND 

HDN'BLE MR...NARASIJ'IHA MURTHY:IIEMBER(J)C/ 

DATED:  

agoeR-/JUOGMENT 	 ) 

.r4RrAr/-C-./No 	 in 

	

(U.PrNo. 	 ) 

fl,A.No. O2 
\ 

Admitted and nterim directions 

Dismissed, 

Disposed Of wktb._4krectthn. 

M.A(.—Dfdered. 

No order as tocd!5.p4tilstfl4tiV01flb0I%8t 

t
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Sent to Xerox on 

Rt.BAD BENCH. 




